
183 WritteR Answers AUGUST I, 1980 Writt .. AnNe" I 184 

tions containing single pharamcopoeial A+rrt; ~ qf('i!f I f'Rf' ~ i sr~~nlf 
agents are exempt from whole of the ~ '{f~;r;:r 1:t~~« ~~ ~ ~ 
excise duty leviable thereon under 
item 14E of Central Excise Tariff when f~ Gf\1: ~f t I ,,{f ~~ it 
these are cleared in bulk quantity in if;'T~rm- 11'U WfEl ~T qT61f f~1f 
a form awhich is not 'ready fOr use' 
i.e ... not in a dosage form and withou~ f~ ~ Cfi'f ~ ~ , irrvft 
a label or other indicationJ of dm;e, A+rrt; rn it; «~\l it, ~ arrt if 
method of usage Or ipplication Or a.1Y ~ smrTCf ~'{ ~ fq::ql (1!(I'f l1 
other therapeutic information. 

(b) and (c) The correct legal posi-
tion is that under Item 14E of Central 
Excise Tariff all pharmacopoeial pre-
parations marketed under brand 
names Or marks including manufac-
turers' special marks, symbol, etc. are 
liable to central excise duty but the 
central excise duty is levied only on 
such pharmacopoeial preparations 
which dO not come in the exempted 
category mentioned in (a) above 
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"Bird Hit'.. Aircraft of Iadiaa Airlia .. 
and Air belia 

6530. SHRI ARIF MOHAMMAD 
KHAN: 

SHRI NAWAL KISHORE 
SHARMA: 

Wlll the MInIster of TOURISM AND 
CIVIL AVIATION be Rlea~ed to ,tate 

(a) the number ot "bird hit" air-
craft of Indian Airlin~ and Air India. 
separately during 1977-78, 1978-7~ 4nd 
1979-80, and total finauC'lal danl.agt'l' 
caused thereby; 

(b) what steps Government propo3e 
to take to safeguard the aircraft from 
bud-menace; and 

(c) whether Government propose 't(\ 
set up alrfield management com-
mittees to identify environmental 
problems and take step~ to ensu~ 
cleanliness around airports! 

THE MINISTER OF STATE iN 
THE MINISTRY OF TOURISM AND 
CIVIL AVIATION (SHRI CHANDU-
LAL .~NDRAKAR). (a) Indl~'l 
Airlines: 

Period No. of Financial 

1977-78 • 

1978-79 • 

1979-80 • 

Air India : 

1977-78 • 

1978-79 • 

1979-80 • 

bird hit dam age 
incidence 

CRa. in lakh,) 

9[ 6.f..5 l 

II i 2 .... 4'1 

5 

7 
J[ 

Nil 

98 .99 

18.45 
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(b) The Government has already 
taken environmental management and 
dispersal techniques steps to minimise 
the bird m.enace at and in the vicinity 
.of International/Domestic airports. 

(c) Yes, Sir. 

Advuces riven by Baaks reeeJlU,. 
nationalised 

6531. SHRI SATISH AGARWAL: 
Will the Minister of FINANCE be 
pleased to state: 

(a) whether complaints have been 
received that some out of the SIX 
banks prior to recent nationalisatlon 
had given 'bad advances' i.c. without 
adequate securities etc.; and 

(b) if so, whether Government 
have gone into such cases in respect 
olf each bank and the steps proposed 
to be taken to ensure that they do 
not result in 'bad losses' for the Gov-
ernment'? 

THE DEPUTY MINISTER IN THE 
MTNISTRY OF FINANCE (SHRI 
1\1AGANBHAI BAROT): (a) Yes, Sir. 

(b) Before nailoIlalisation com-
p,ail,ts against private sector banks 
were taken up by the Reserve Bank 
of India for making cnquines either 
directly from thE' b3nks Or through 
their Regiona1 Office's. \V}H~r;ver it 
\VdS considered necessary officers were 
deputed by the Reserve Bank fOl' 
making enquiries into the allegations 
and based on the findings of suC''I1 2'1~ 
quiries the banks were advised to take 
appropriate action. 

The Auditors of the banks satisfy 
themselves that adequate provision is 
made in the balance_sheet to cover 
bad debts in banks. After nationalisa-
tion the Reserve Bank has carried out 
a. rapid scrutiny of th~ newly nation-
a lised banks. Th~ inspection reports 
are still under preparation. 

Credit Planning for Tea Industry 

8532. SHRI SATISH AGAnWAL: 
Will the Minister of COMMERCE 
be Pleased to state: 

(a) whether it is a fact that the 

Tea Board had organiled a me-tm, 
of the bankers to discuss the cred.it 
planning for the Tea Industry'reeent-
Iy; 

(b) if so, the interests that were 
represented in this meeting; 

(c) whether it is a tact that of 
late the banks are draggIng their feet 
to pay the sanctioned loan to the Tea 
Industry and this is causing hardship 
to this industry; and 

(d) if so, what steps are bein, 
taken to streamline the situation? 

THE MINISTER OF COMMERCE 
AND STEEL AND MINES (SHRI 
PRANAB MUKHERJEE): (a) Yes, 
Sir. Tea Board had convened a 
nleeting on 8-7-1980 to discuss the 
credit problems I[)f Tea Industry. 

(b) The meeting was attended by 
representatives of the Tea Industry 
including the North Bengal Small Tea 
Growers' Association,. the Tea Trade, 
Commercial Banks. Assam Cooper 3-

tive Apex Bnnk and officials from the 
Res9rve Bank of India and Ministry 
of Finance (Banking Division). 

(c) Government does not have any 
such information. 

( d) Dof's not arise. 

Financial assistance to Delhi FJyilll 
Club 

6533, SHRI SATISH AGARWAL: 
Will the Minister of TOURlSM AND 
CIVIL AVIATION be pleased to state: 

(a) the amount of assistance that 
the Central Government give to the 
Delhi Fh ing Club; 

(b) whether any Government re-
presentative finds a place in the 
management of this organisation and 
if so, in what capacity; 

(c) whether Government have re-
ceived complaints that the manage-
ment of the club has become lax and 
as such many irregularities in adminic_ 
tration, training, discipline had 
occured in the past; and 

Cd) if so, what steps Government 
propose to take to set right the 
a1fairs o~ the club? 




